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FOURTEENTH KERALA LEGISLATIVE ASSEMBLY
SECOND SESSION
BULLETTIN — PART Il
2016, September 30.

No. 78

First batch of Supplementary Demands for Grants -
for the Year 2016-2017 - Recommendation of the Governor
Sk real sV1b-4U17 — Recommendation of the Governor

The Governor has made necessary recommendation under
Article 203 (3) read with Article 205 of the Constitution of India for
laying the First Batch of Supplementary Demands for Grants for the
Financial year 2016-2017 on the table of the House and for moving
the Supplementary Demands for Grants.

P. JAYALEKSHMI,
Secretary-in-charge,



